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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABED BENCH:
- AT HYDERABAD

0.A. No. 447/95 -~ Date of Decision: 7th July, 1997
BETWEEN:
V. Ranganayakulu ' . Applicant

AND

1. General Managex,
South Central Railway,
Rail Nilayam,
Secunderabad

-9, Financial Adviser and

Chief Accounts Officer,
south Central Railway,
Rail Nilayam,
Secunderabad.

3. Senior Divisional
Personnel Officer,
South Central Railway,
Vi jayawada Division,
Vijayawada. .+ Respondents

Counsel for the Applicant: Mr. M. Lakshmana Murthy

Counsel for the Respondents: Mr. C.V. Malla Reddy
CORMM :

THE HON'BLE SRI H. RAJENDRA PRASAD: MEMBER (ADMN.)%/
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ORDER
( Per Hon'ble Sri H. Rajendra Prasad: Member (Admn.)

None present for the applicant. Sri C.V. Malla Reddy
for the respondents. The OA is therefore disposed of on the
basis of the facts and averments as contained in the OA.

The applicant retired from ervice on superannuation
on 30th June 1980, His pension was settled in 1982 and
commutation of pension was finalised in 1982. The pension
was consolidated again in April 1982 in terms of the Depart-
ment of Pension and Pensioners' Welfare OM No.2/1/87-PIC-1
Dt.16.4.87. The applicant claims that the pension was not
correctly calculated by taking into consideration the element
of running allowances to the running staff retired during -
1976-1988 at 75% of the basic pay. A representation was submitted
to General Manager, South Central Railway, in June, 1993.

- According to the applicant the same has not been disposed

of so far.

The case is barred by limitation. The retirement of the
applicant occured more than 17 years ago. The representation,
said to have been submiteéed by the applicant to the General
Manager, is also more than 4 years old. Normally, therefore,
there is no scope to admit this 0A at all.

In order, however, to cbviate, any difficulty that may
be experienced by an official who retired after a full term of
service, it is considered just and expedient to direct the
applicant to submit a fresh representation +o DRM concerned
within a month from today. After receipt of such a representation
the DRM, or if necessary the General Manager, shall have the
claim examined in terms of extant rules, determine the admissi-
bility of his claim, take a suitable decision thereon and
communicate the same to the applicant within 90 days from the
date Of receipt of such representation. 7

Thus the 0A is disposed of at the admissibm stage.

Rt Al /{
(H. RAJEI"RASAD

MEMBER DM, )

Dage: 7th  July 1997
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To

1. The General Manager,
SC Rly, Railnilayam, along with O,A.copies.
Secunde rabad.

2. The Financial AdviEsor and CHlef “Ccounts UILricer,
SC Rly, Railnjilayam, Secunderabad,

3. The senior Divisional Personnel Officer,
SC Rly, Vijayawada Division, Vijayawada.
— e
4. One copy to Mr.M.Lakshmana Murthy, Advocate, CAT.Hyd.
5, Cne copy to Mr.C.V.Malla Reddy, SC for Rlys. CAT, Hyd.
6. One copy to Mr.HRRP.M(A) CAT.Hyd.
7. One copy to DsR,(A) CAT.Hyd.

8. One spare coOpYy.
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COMPAREL BY _ 'APPRQVED,BY

*IN THE CENTRAL ADMINTSTRATIVE TRIBUNAL

HYLERABLD BENCH AT HYLERABALD

THE HCON'BLE MR.JUSTICE _
VICE~CHATIRMAN

an)

THE HON!BRLE MR.H.RAJENDRZ, PRASAL: M{ 4)

Date an) '_7 1007

BRBER/JUDGMENT

McA-/P{ .}Lo/cc A .NO.
in

O.4.No, uu(_) )F;TSH

T-P;.NO. (Wup- )

Admitted ana Interim‘directions 
Issued.

Allowe d

Disposed of with directions .
———

Dismisseq,

Dismissec as wWithdrawn
Lismissed for default.,

Ordered/Rejected.

No order as to costs,





